
CENTRAL aor'UNISTRATIV/E TRIBUNAL
PRINCIPAL BENCH

n.ft- NO .1405/1996
/

Neu Delhi this the 10th day of September, 1996 .

HON'BLE: SHRl JUSTICE CHETTUR SANKflRAN NAIR, CHAIRP'AN
HON'BLE SHRI R. K. AH003A, PtriBER (A)

Surinder Singh S/0 Late Shri
Gajraj Singh, working as
OrivBr in th8 D'spartmsnt of
Lau, Justice and Legislativ/a
Affairs, Delhi and
R/0 67/838 DIZ /^rea ,
Handir f%rg,
Neu Oelhi-110001 .

Applicant

( By Shri S. C. Luthra, Advocate )
-Versus-

1 , Government of N,C,T.- of Delhi
through Chief Secretary,
5, Shamnath f^arg,

^ Oelhi-11 0CB4 •

2, The Secretary (Lau, Justice
& LA), 5, Shamnath t'arg,

^ Delhi-110054. ... Respondents

( By Shri R. Pandita through Shri. V. P. Punj, Adv., )

The application having been heard on
16,9.1996 the Tribunal on the same day
delivered the follouingJ

0 R '0 •£ R , . >

CHCTTUR SANKARAN NAIR, 3,/CHftIRmN —

Applicant uas appointed as 'Driver on daily

uages basis* (Annexure A-1). He seeks a direction ^

to regularise his services having regard t.o the

length of service, Ue do not propose to issue a 3

direction to re gularise' because^ ue do not knou uhet.her

there is justification for regularisat ion, whether

there are more qualified' p0rsons:auja itin'g cegula risat io n

and so on. uould only direct-that applicant
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should not be replaced uith another provisional

employee in the light of the decision in State of

Harvana & Drs. us, Piara Sinoh & Ors. AIR 1 992 SC

2130, Whether there is uork or not, is' a matter

for respondents to consider and ue are confident

that they uill consider this aspect fairly and

obj ect iuely,

2, The application-is disposed of as aforesaid.

No costs.

Dated, the 18th September, 1996 ,

( R, K, '̂ hop3-€r^
namb^.^-"^}

. V< O O

( Chettur Sankaran Nair, 3, )
Chairman


